
CENTRriL rtOfllNISTRaTIVS: TRIBUNmL
f FRiNCIP.-iL BENCH
^ NEU DELHI

G,-i,No, 1341/90 & 1341 A/go

Nbu Delhij, this the 9th August, 199^.

HuN'BLE riR,DU3TICl O.L^PmEHTM iilCE CHAIR!^hn(3}

HDN'DLE riR.B.K.SlMGH !^,EFia£R(a) '

Shri Jagdiah oingh
s/q jhri hiu Lai,
r/o 55, yillciQe -iahipur
P .Li. pane hvdt i, Hshokvihaij
Delhi,

- 2, Shri f^iurari Lai son of
\ Shri Dharam jingh, r/o

U&PO Rathdhdna Distt o3 onepat „ , ppl icant s

(By 5hri Shankar Raju, Aduoccits)

Vs.

1.C LteGo-jernar of Delhij
Rajniuas f'largj Del hi,

2» The Secretary (Transport)
Dte. of Transports
Delhi Adm.j, 5 Alipur Road;
Dal hi,

. 3, Director of Transportj
5, Under Hill Rcadj Del hio Respondent s

(By Shri MM Sudan, /idvocatG)

" 0RD£:R(QRAl)
HDN'BLE JUST ICE D.L.!V]£HTA 1/ICE CHh IRF.nN (3)

-li •

Heard Id^ counsel for the applic-nt.

The applicant ' has .c hallen gs d t hg order dated

2g-'1-"7g (rtn,rt4} of tha Director of Transport;

Delhi compulsory retiring him by uay ofpuniahment,

He has further prayed that the order ^'n.Ag issued

by tha appellate authority dat sd 29"12-^89 may

also ba set dside,, He has further praysd t h-it the

order passed by t hs Reuiauing Authority (An,A1l)

dated 4"6""g0 may be ast aside,

. 2, Brisf facts of the c^se are t hut there was

a cofTipldint that the constablss of Delhi Transport

rtut'bcrity are taking bribe' from the truck-drivers,

.Raid.uas arranged and the raiding party found

on 21 "11 "73 that t he applicants Ljsre collecting

^ money frofn the t rue k-dri vers/t ransport er s.
^ '
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^ statement of these applicants uas tape recorded

and they, had accspted that they uer-a taking bribe

for , dist r ibut ing the same in proport iom t o the

higher authorities, Mn inquiry uas conducted and

t hB- inquiry report uas submit ted in which it uas

found that both the applic-dnts are guilty of'taking

the SJn racejipt of the inquiry report, the

Disciplinary Authority (D.A) after perusing the

record andtaking into considaration the tapa

recorded statement oif the applic-^ntSj the raid

report and other relevant documents, passad the

orders of compulsory rstirement of these officers ,

The appeal was also heard cind personal hearing u£^s

also given to the applieantso Appeal uas dismissed,

Rsvisu petition uas also filed uhich uas dlso '

dismissedo There is sufficient material on record

to prove the guilt of t he .applicants and t here

is no error of lay procedure uhich ui 11 render

the prosecut Sema's illegal, Ue are of the opinion

that us cannot dispute the opinion of the DiA,.

or the appellate authority uhen there is a concurre.nt
facts and

finding of the factSo In t he/c ire umatances , the

O.A, is rsjectedo No costs.

Plsmb er (.-i)
1 jr t

(D,L.1^£HTA)-
I/ice Chairman (.3)


